IThe Punjab Capital
(Development and Regulation)
Building Rules, 1952

1. Title and extent, - (8) These Rules shall be called the Punjab Capital

{Development and Regulation) Building Rules, 1952.

{(b) These shall come into force at once.

?[(c) These shall extend to the whole of Chandigarh except the area of the
revenue estate of the villages Manimajra, Burail, Attawa, Badheri, Buterla, Maloya,
Dadu Majra, Palsora, Kajheri and Hallo Majra (including the area under Abadi

Deh therein).] PA'RT ;

Introductory
. 2. Definitions, - Unless there is anything repugnant in the subject or con-
lext, -

(i) “Abut” a building is said to abut on a street when the outer face of any
of ils external walls is on the straet houndary.

(ii) “Act” shall mean the Capital of Punjab (Development and Regulation)
Act, 1952.

(iii) “Applicant” shall mcan a person who gives notice to the Chicf
Administrator of his intention to erect or re-erect a huilding and shall
include his legal representatives.

3[(ii{a) “Architect” shall have the same meaning assigned to it as in the
Architects Act, 1972.]

(iv) “Architectural Control Sheets” shall mean sheets of drawing with
dircctions signed by the Chief Administrator and kept in his office
showing the measure of architectural controi which shall be ohserved

: in the special areas.

.(v) “Baicony” shall mean a cantilevered horizontal projection from the
wall of a building not supported from the ground having a balustrade
or ra:ling and intended for human use:

(vi) “Barsati” shall mean a roofed structure above the roof of & building
used as shelter during the rains. :

(vii) "Base" applied to a wall or column, shall mean the underside of that
ait of the wall or of the column which immediately rests upon the
ooting or foundation or upon any bressummer or other structure by

which such wall or column is carried. e

1. Published bﬁ Punjab Govt. Notification No. C-9594-52/IC/598, dated 27.12.1952
2. Substituted by Chandigarh Adm. Gaz. (Extrn) dated 16/17.11-2006 at page 1968
3. Added by Notification Published in Chandigarh Adm. Gaz (Exlra) dated 22-1-1953
4. Substitutcd by Punjab Re-organisation (CIIE.) (Adaptation of Laws) Order, 1968
[39]
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'(xiv) “Chhaja” shall mean a continuo

. Punjab Capital (Development and Regulation) Building Rules, 1952

(viii) “Basement Storey” shall mean the storey which is next below the
ground storey or which is any part more than half of its height below
the mean level of the street or ground adjoining tlie building.

(ix) “Bressumer” shall mean a beam or a girder which carries a wall,

(x} “Building” means any construction or part of a vunstruction in
Chandigarh which is transferred by the '{Central Govern ment] under
section 3 of the Act and which is intended to be used residential,
cominercial, industrial or other purposes, whether in actuzl use or not
and includes any out-house, stable, cattle-shed and garage and also

includes any building erected on any land transferred by the'[Ceniral -

Government] under section 3 of the Act.

(xi) “Building linc” shall incan a regulatory line specified for each road

Street or lane shown on the zoning map, Lo define the position in which
. building or wall may or may not be built.

{xii) “Bungalow type house” shall mean a detached house standing within
the boundaries of its own plot.

(xiii) “Canopy” shall mean a projection from the top ofthe parapot wall or
a continuation of a flat roof beyond the face of the outer wall designed
to.protect the wall from weather.

us cantilevered horizontal or sloping
Projection from the outer wall of the buj Iding primarily intended to give
protection from weather,

(xv) “Class of building” shall mean a building in one of the following four
calegories ¢

() Residential building.

( ommereial building,

(¢) Warehouse and Industrial building.

(d) Public building. Y

(xv1)“Commercial building” shall mcan a building used or con structed or

adapted to be used wholly or principally for shops, offices, banks or -

other similar purposes or for industries other than factories (and shall
includy motor garage where general repairs are done).

(xvii) “Courtyard” shall mean an area open to the sky but within the
boundary of a plot, which is enclosed or partially enclosed by buildings,
boundary walls or railings. It may be at ground floor level or any other
level within or adjacent to a buil ing,

(xviii) “A duly qualified architect” shail mean a person possessing any of
the qualifications mentioned in Schedule I1 o thesc Rules.

-(xix) “Erection or re-erection” of any building shall include, -

gﬂ; Any material alteration or enlargement of any building ;

b the conversion by structural alteration into a place for habitation ofany
building not originally constructed for human habitation ;

(¢) the conversion inte more than one place for human habitation of a
building originally constructed as one such place ;

(d) the conversion of twu ur more places for human habitation into a greater
number of such places ;

(e) such alterations of a building as effect an alteration of its drainage or
sanitation arrangements, or materially affcct its security ; _

(£ the addition of any rooms, build ings, out-houses or other structure to

any building ; and

!. Substituted by Punjab Re-organisation (Chd.) (Adaptation of Laws) Order, 1968
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(g) the construction in a wall adjoining  street or a land not belonging
fo ﬁw owner of the wall, of a door opening on to such street or
and.

(xx) “External Wal!” shall mean an outer wall or vertical enclosure of any
bailding not being a party wall even though adjoining to a wall of another
building and it also means u wall zbutting on an intcrior open space of

- any building. It does not inean an outer verandah wall. '

(xxi) ;‘r;uggry“ has the same nreaning as in the Factovics Act {Act LXIII
o .

(xxii) “Framed Building” shall mean a building the external walls oF which
are constructed of a frame of timber iron, reinforced cement concrete
or steel and such framing consisting of posts or columns and beams,
filled in, or wholly or partially covered with bricks, stones, iron plates
or other matcrials and the stability of which depends upon such framing.

'[(xxii A)*“Frame Centrol Area” shall mean the area shown as such in a
<uning Plan or indicated as such In Drawing No. 22, Job No. 2 dated
tho 26th August, 1967 issued by the Chicf Administrator.

(xxii B) “Frame Control Drawing” shall mean the numbered sheet of
drawing signed Ly the Chief Administrator and kept in his office
derining boundarics of Luilding plots, compulsory building lines,
permissible heights of buildings o lgc realised m prescribed stages, site
and floor coverages, estrictions on treatment of external facades
including the permissible sizes of opening and such other restrictions
on the development of sites as may be prescribed. ]

(xxiti) “Pront™ as applicd to a building shall mean generaliy the portion
facing the street from which it has access and in casc of doubt as
determined by the ChieF Administrator.

(xxiv) “Gallery” shall mean a raised floor constructed within the height of
the single storey. s 4

(xxv) “ Garage” shall mean a building or portion thereof, used or intended
to be used for shelier, storage or repair of a wheeled vehicle.

(xxvi}) “Ground Moor” shall mean the storey which has its floor surface
nearest to the ground, around the building.

(xvii) “Ilabitable roum™ shall inean a room constructed or adapted to be
used by some person eitheras a living room in which a part oFthe day
is spent or a rooin in which some person may pass the night and shall
include a kitchen but shall not include a bathiroom, water- closet, or

store room:.

(xxviii} “Height” as applied to a building shall mean the vertical measurement
of the building measured from the finished level of the centre of the
street where such street ¢xists, or from the mcan level of the ground
adjoining the outside ofthe external walls to halfthe height of the roof
in the case of sloping roofs and to the highest level of the building in
the case of buildings with flat roofs excluding the projected portions of
mamties, flues, ducts, minarets ard parapets not exceeding threo foet
six inches in heiglil und as applicd to u room shall mean the vertical
razasuroment from the upper surface uf the flopr to the under surluce
of the ceiling of the same room joist and beams being allowed to projeot
beneath the ceiling ; and in the cuze of 2 shapped-or sloping ceiling, the
height shall be the nican height of any such roon:.

.......
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(xxix) “Licensed Plumber” shall mean a person registered by the Chicf
Administrator for the purpose of these rules.

1[(xxix} (1) “Lower Ground Floor” shall mean a floor which is more than
half of its height above the mcan ground level and rest ol (e height
helow the mean ground level.]

(xxx) “Mamti” shall meai a small structure crected on the roof of a building
at the head of a staircase to protect such staircase from weather.
(xxxi) “Material change of use” shall mean a change from one class of

Lurilding to another.

(xxxii) “*Mazzanine floor” shall mean a floor of a roomn or of rooms
constructed within the height of a single storey.

(xxxiii) “*Open Verandah” shaﬁ mean a verandah of which a minimum of
33 per cent ol the outside Face is open.

(xxxiv) “Party Wall” shall mean a wall partly constructed on one plot of
-land. and partly on an adjoining plot and serving both structurally.

(xxxv) “Plinth Level” shall mean the level of the ground floor of a building.

(xxxvi) “Plnth height” shall mean the height of the ground floor above the
strect level measured from the level of the centre of the adjoining
street. :

(xxxvii) “Premises” shall imean messusges, buildings, lands, easements

" and hereditaments or any (enire, '
(xxxviii) “Public builditg” shall mean a building used or constructed or
- aiopled to be used, cither ordinarily or occasionally as a place of public
worship, or as a hospital, college, school, hotel, restaurant, theatre,
public hall, public concert room, public iecture room, public cxhibition,
aras a publie place of assembly or entartainment for persons admitted
thereto by tickets or otherwise, or used or constructed or adapted to

be uscd either ordinarily or occasionally for any similar public purpose.

(xexix) “Rain Water Pipe” shall mean a plpe or drain situated wholly above
ground and used or constructed to be used solely for cartying offrain
water directly from roof surfaces.

(x1) “Rear” as applied to a building shall mean that portion which is on the
opposite of “Front”,

[{x1i) Omitted.]

M(xd) (a) “Registered Surveyor™ shall mean & person possessing any of
the qualifications mentioned in schedule 11 (A) of these rules and
registered as such by the Chief Administrator.]

(xli) *Residential Building” shall mean a building used or constructed or
adapled to be used wholly or principally For human habitation and
includ.s all garages, stables, or other cut-buildings appurtenant thereto.

xlii)) “Sector” shall mean a sector of the Master Plan of Chandigarh.

xliv) “Sewage Drain” shall mean a drain for conveying solid or liuid filth
and waste liquids, such conduit or pipe being the property of or vested
in the Government or public authority responsible for the disposal of
such sewage. : ’

(xlv) “Special area” shall mean the arcas shown as such on the Zoning
plans in which Architectural Control Sheets shall apply.

1. Added vide Clid. Nolificution No. 11/2/70/UTF (42998 dated 25.5.2007
2. Omited by Cl. Notilivation No. GSR-12PA27/52 dated 1/9/1967
3. Substituted vide Chdd. Notitlewtivg No. GS5R-12PA27/52 duted 17971957
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(xlvi) “Storey” shail mcan any horizontal division ofa building, so constructed
as to be capable of use as a living apartment, although such horizontal
division may not extend over the whole depth or width of the building -
but shall not include mazzanine floor. _

(xlvii) “Storm Water Drain” or “Rain Water Drain” shall mean a drain
used or constructed to be used solely for conveying to any sewer
(either directly or through another drain) any rain water of roofs or

~ grounds surfaces cither paved or unpaved but shall not include a rain
water pipe.

- (xlviii) “Street” shall mean any road, foot way, square court, alley, or passage
accessible whether permanently or temporarily to the public, and
whether a thoroughfare or not and shall include every vacant space,
notwithstanding that it may be private property and partly or wholly
obstructed by any gate, post chain or other barrier whether of houses,
shops, or other butlding abutting thereon, which is used by any person
as u means of access to or from any public place or thoroughfare,
whether such persons be occupiers of such butldings or not, but shall
1ot include any part of such space which the occupier of any such .
building has a right at all hours to prevent all other persons from using
as aforesaid, and it shall include also the drains or gutters therein, or
on cither side and tho land, whether covered or not by any pavement,
verandah or other erection, upto the boundary or any abultting property

not accessible to the public. ‘ .
(xlix) “Structural Wall” shalt mean a load bearing wall or a wall that carries

load in additton to its own load.
-} “Sub soil Drain™ shall mean a drain uscd or constructed to be used

solcly for conveying to any scwer (eithcr directly or through another
drain) any water that may percolate through the sub-soil.

(11) “Temporary Building” shall mean a building built of unburnt bricks,
burnt bricks without mortar, corrugated iron, bamboo, thatch, wood
boarding or plywocd but shall not include & building built of buint bricks,
ﬂwﬂlﬂﬂtilﬂch or stonas laid in mortar.

(lii) “Topmost Storey” shall 1ean the upperinost storey in a building whether
constructed wholly or partly in the roof or not, and whether used or
constructed or adapated for human habitation or not but shall not include
a harsati or a mamiti. :

(1iii) “Warchouse and Industrial Building” shall include a factory, a wotrkshop
or a motor garage.

(liv) “Watcr-borne Sanitary Installations” shall mean any urinal, latrine,
watcr closet apparatus, bidet, slop sink, hospital sanitary fittings, such
as, bed pan and urine bottle sink or other similar fittings, the solid or
liquid filth from whicli is intended to be discharged by a flush of water,
and shall include al! manholes, traps, gullies, soil pipes, waste pipcs, .
ventilating pipes, antisyphonage pipes and drains communicating with
SewWers, !

“(Iv) “Water closet room” shall mean a room which contains a soil-pan and
suallalso include any room which is partitioned or divided into two or
rmore cubicles each containing a soil-pan if the partitions or divisions
are 5o constructed as to allow the free circulation ofair throughout the
room. ~
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(Ivi) *Zoning Plan™ shall mean the numbered plan signed by the Chief
Administrator and kept in his office defining the layout of any numbered
sector of the Master Plan of Chandigarh showing the streets, boundaries
of building plots, open spaces, position of protected trees or other
features and showing in colour by other means the specified land use,
building lines, permissible heights of buildings, site coverage and such
other restrictions on the development of land or buildings as may be

prescribed.
SECTION2
Anpplication of Building Rules

3. Applicarivn. - (1) A persun who erccts or re-erects 'ﬁor occupies] any
building shall comply with these rules and in addition shall comply with the restric-
tions shown on the Zoning Plane. ‘

) & person who crects or re-erects a building in special arca listed in the
Schedule I sﬂall in addition to these rules also comply with the restrictions given in
the “Architectural Control Sheet” and any other directions that may be issued by
the Chief Administrator.

*[(bb) A person who erects or re-crects a building in a Frame Control Area
shall, in addition to these rules also comply with the restrictions given in the Frame
Control Drawings and any other dircctions that may be issued by the Chicf Ad-
ministrator. ]

(©) These rules shall also be applicable if any material change of use is
proposed in an existing building.

. (d) A person who executes work or installs sanitary fittings in connection
with a building shall comply with the requirements of rules included in Part V
(relating to drainage control) in so far as they arc applicable.

4 Exemptions. - These rules, except rule 5, and rule 7 in so far as it re-
quires application to be made to the Chief Administration shall not apply to :-

*[(i) A building constructed to be used exclusively as a plant house, green
house, if it is not more than 28.3 public meters in capacity and is constructed in
conformity with the building lines shown on tlie zoning map of the area.]

(i) asingle storcy temporary building for a builder’s ofTice, shed for stomge
oi building materials and for setfing an estate office ; to last for a limited period
only in connection with and during the crection and re-erection of any building or
for sale or letting ofa building or a building plot in the course of development of the
area.

. '[(iii) A building, governed by frame control, if constructed in accordance
with the standard design and conditions contained in Job No. 2542 Drawing No. 1,
dated 5th August, 1997, is ta be used exclusively as store/green house/plant house
in marla type houses in Phase-I and Phase-I{ Sectors.]

. ’l(iv) A building, governcd by frame control, if constructed in accordance
with the standard design and conditions contained in Job No. 2542 Drawing No. 2,
dated 7t February, 1999 is to be used exclusively as store/green house/plant

house in Kanal type houses in the Union Territory, Chandigarl.]
: ke

1. Added bg First Amendment Rules. 1968

2. inserted by Chd, Notification No. 9/1/7FDV73.5250 dated 23-4-1973

3. Sce 'b. Caplial (Dev. & Reg.) Building (Amendment) Kules, 1993 (22-1-1993)

4. Addey vide Chd. Administration Gaz, Notifieation No, 1056-UTFI(3)-98/2 126 dated 26/2/1958
5. Added vide Chd. Admn. Gaz. Matificalion No. 880-UTFI(3)-99/8091 dated |3-7-1999 page 379

i
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PARTII

Procedure for Submission of Building Application

Punja

5. Erection witheut permission. - No person shall commence to erect or
rect any building without the previous sanction of the ChielAdministrator.

COMMIENTARY ] .

Constructivn uf upper storey - Landlady pctitioner came 1n revision
against order of lower Appellate Authority which reversed the order of trial court
grantinig interim injunction against the respondent tenant — Respondenl was
preventing the petitioner/plaintiff from using terrace ol ground floor for the purpose
of 1st and 2nd floor of the house — Aficr discussing various authoritics on the
subject and aual}r:e:in%thu disputed facts it was observed that tenant who is tenant
of single storey building except “stair case” cannot stop the landlady from using

the ground floor terrace tor the purpose of raising construction of lst and Zud
floor as per rules and regulations of Chandigarh — Impugned Order suffers from

ilicgalities and cannot be sustained — Patifinn allowed — ¥init Kher
Sirzszh, 2011(1) Haryana Law Reporicr 74

re=-e

a v. Sewa

" Plan sanction - Injunction - Plaintiff/petitioner advocate, owner ol plot
Nr. 1119 abtained temporary ad interim injunction restraining defendant, Gurdwara
Sahib, from raising construction on the ddjoining plot No. | 120 - Prayer was made
to grant permanent injunction - The High Court directed defendant not to raisc
construction without sanction of plan from Administration which was got approved
by defendant - But still construction was resisted by petitioner contending that
pi:'ul sanctioned was in vialatian of Rulc 20 of Punjab Capital Buildings Rules,
1952 and that no construction on common wall was permissible without consent
of neighbour - The contention is without merit - Plan was sanctioned according to
the Zoning Plan of Sector 8 - [n case grant of injunction, defendant was suffering
a daily loss of Rs. 3950/- us payment of interest on plot price and further plotcould
lre resumed under clause 19 iFconslruction eould not be completed withia 3 years
Irom date of purchase - Balance of convenience lies in favour of defendant -
Patition dismissed - Balbir Sing Wasu, Advocate v Parbandhak Connittec

Gurchvara Sohili Pursahi amd ane: 2000 H.R.R. 279

Resumption of Site — Pstitioners were allolted site in question - Sites
could be used for doing general trade as condition of allotment — As petitioners
started misusing the sites restarted, Respondent ordered resumption of site giving
rise to present petition — The main contention of the petitioner is that misuse of site
was stopped beflors order of resumption — The plea is not tenable — Subsequent
cvents should be taken into consideration — But same rule will apply iFmisuse of
site is restarted — Respondent rightly passed the order oFresumption by relying on
roports of misuse of sitesdated 13.11.2013 and 6.8.2014 —There is no illegality in
the order — Howaever, respondents are directed 1o issue necessary directions to
vreupler to use the allotted sites particularly the basement according to prescribed
rules [rained by the Administration in this regard — Petition dismissed with these
obscrvations - Dr. Gurbinder Kaur v. Estate Officer, U.T., Chandigarh, 2014(2)
Haryana [Law Reporter 193 D.3.
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Resumption of site - Petitioner raised unauthorised construction on the
aliotted site in violation of Building Rules - Estate Officer ordered resumption of
site, forfeiture of 10% of price and ordered to pay 6% interest and also a sum of
Rs. 2992 8/- for usu uf unauthorised construction - Held, the order of said payment
is maintained and the total sum should be deposited with 12% interest per annum
within 3 months - Interest to be calculated from the date of order of appeliate
authority - (i) Petitioner should submit a revised building plan within 2 months and
should apply for compounding of violation as permitted under Rules (ii) He should
deposit compounding fee with 12% interest per annuin from date of resuinption
(ii1) Violations not compoundable to be removed within 2 months (iv) Order of
forfeiture of 10% of price to be remain undisturbed - In case these directions arc
not complied with order of resumption shall be revived - Sms. Ralbir Kaur v
Union Territory Administrator, Chandigarh, 1998 H.R.R. 68 See also Vidya
Sagar v. Union Territory Administration, Chandigarh, 1998 H.R.R. 59.

Review - Power of review is not an inherent power but like the power of
appeal it must be conferred by law or by necessary implication - Orders passed by
C.C. on the review application of ulluttee were rightly ignored by Listate Officer
being non est - Order passed by Estate Officer iusuming the site for non-construction
of hotel on allotted site does not suffer from any illegality - Mahiarani Deepinder
Kaur Burdwan v. Union Territory, Chandigarh, 1996 HRR 495 D.B.

Resumption - Unauthorised construction - Petitioner constructed a pucca
slab on Barsati floor on the portion to be kept open to sky - Rear Court-yard
covered unauthorisedly with RCC slab - Violation is not so gross and flagrant as to
call for extreme step of resumption - Basic ground giving rise to order of resump-
tion removed - Violation of coverage of open courtyard with RCC slah can be
regularised by Administration instead of passing resumption order - Petition al-
lowed - Hari Kishan v. Union Ierritory, Chandigarg, 2001 HLR.R. 364 D.B.

Unauthorlsed partition of buildings - Lease of site cancelled by adminis-
tration on the ground of making unauthorised partition in building in breach of Rule
5 - Partitions of other building of petitioner approved by authority - There is no
basis for differincial treatment about the building in question - Charge of discrimi-
nation stands cstablished which violates Article 14 of Constitution - Petitioner
cannot be penalised by imposing extremc step of cancellation of lease - Order of
cancellation of lease upheld by appellate and revisional authority cannot be sus-
tained as it suffers from voice of discrimination - M/s. Rajinder Kumar and
Sons v. {nion Territory of Chandigarg, 2000 H.R.R, 797 D.B.

Zoning Plan violation — Grievance of petitioners is that Chandigarh
Administration has illegally allowed raising of make shit structures for sale of pre-
used books in front of their houses - These structures are eye sores and are in
complete violation of Zoning plan of the area and have resulted in traffic hazard —
From perusal of zoning pians framed under Capital of Punjab (Dev. & Reg.)
Ruies, 1952 that zoning plans ditfer from sector to sector — As per latest and
amended zoning plan of Sector 15, there is no violation of any legal provision — It
is meant for use of “landscape, features, educational, public and community buildings
and public amenities — Rescttlement of booksellers approved - Ashutosh Vermani
v. Chandigarh Adminisiration, 2012(1) Haryana Law Reporter 193 D.B.

*hi&
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1{6. {a) An architect registered with the Council of Architecture India shall
be allowed to undertake the design of any building in Chandigarh.

(bA licenced supervisor enrolled as such by the Chief Administrator until
the date of notification of these amended rules, shall be allowed to undertake only
the supervision of construction of the buildings governed by the Frame Control.
tle shail not undertake the design ofany building in Chandigarh. Further no person
chiall be enrolled as licenced supervisor/registered Surveyor.

(c) The licenced Engineers registered with Chandigarh Administration shall
he allowed Lo continug their activitics uf*itruuluml enginecers only.]

\{7. Applicutivn to build, - (i) Eyery person who intends to erect or re-erect
any building shall make an application in writing 1o the Chiel’ Administrator in the
Form preseribed in Form A, annexed to these rules and shall at the same time
submit in triplicate duly signed by himself or his legally authorised agent or attor-
ney. (1).a site plan detailed in Rule 8, (2) Plan G_Ievutiuns and sections of the

roposed structure detailed in Rule 9 or 10, (3) drainage plans detailed in rule 11
and (4) the specifications detailed in rule 12,

(i) Every person who erects or re-erects any building shall get his building
duly supervised during the period of construction by an Architect named by him in
clause 3 of Form “A” and any change in the name of such Architect shall be
intimatcd to the Chief Administrator wis_llin seven days of the date of change. ]

8. Site Plan. - The site plan shall be drawn to a scale of not less than
1: 200 foi sites upto 4000 sq.mts. ..~
1:500 for sites above 4000 sq. mts. und under 40,000 sq.mts.
~1:1000 for sites of 40,000 sq. ints. and above : g
Provided that in the case of piot of not mere than 2,000 ineters in area, the
site plan to be submitted shall be drawn to u scale of net Joss than 1 :100
‘The p'ans shall be prepared with accuracy sulTicient Lo enable the site to
be ideniified aiwd shall show :-]

(i) the boundaries of the site :

(i) the direction of the north point relative o the plan of the buildiu§;

I[(iii) the strects or roads adjoining to site with their width clearly

imensioned and names (if any given) also existing road sidc trees,
-+ electric pules or any other feature or structure likcly to affect the
approach to the buildings.]

(iv) the outlines of the proposed building ;.

(v) the proposed levels of the site and of the plinths of the building in
relation to those of the neighbouring road or roads by an elevationofa
section. i : .

~ 'T({vi) The plot size, the maximum permissible coverage and details of the
. proposed covered area alongwith the arca ot the courtyard, if any.]

* (vii) pll cxisting buildings or structures on or over or under the site or
. . projecting heyond it ; ’

'[{viii) Proposed drainage arrangements from the building up to the public
manhole including Em size and position of every drain, manhale, gully
trap, intercepting trap water tank or reservoir.

1. Sce Pb. Capital {Dev. & Reg.) Building {Amcndment) Rules, 1993 (22-1-1993}




48 Punjab Capital (Development and Regulation) Building Rules, 1952

The plan shall be submitted in triplicate to the Chief Administrator, All the
copies shall be mouted on cloth. All copies shall be distinct prints. Two copies
shaii be retained and the third copy returned to the applicant with the decision of
the Chief Administrator, in form B annexed to these rules.]

9. '[Building Plans, Sections and Elevation. - The building plans, sections
and clevations shall be drawn to a scale of not less than 1.50 for plots up to 500 sq.
mts. For plots beyond 500 sq. mts., the drawings shall be drawn to a scale of not
less than 1.100. These shall be submitted in Duplicate to the Chief Administrator.
All copies shall be distinct blue feroes or other clear prints from the original. Two
copies shall be retained by the Chief Administrator and the third returned to the
applicant with the decision of the Chief Administrator in form “B” annexed to
these rules.]

The building plans, sections and elevations shall show -

'[{(a) :he plan of the ground Aoor and other floors ofthe proposed buildings,
also front and all elevations and one typical section and another section
through the staircasc ;) ‘

-(b) the plinth level of the building with reference to the level at the centre

of the street or strects on which the proposed building is to front ;

() the level of the courtyard and open spaces in the buildings in relation to
the level of the centre of the street towards which the building is to be

* drained ;

(d) the proposed building and the proposed method of draining it ; this
includes the position form and dimensions of water closets, urinals,
drainage of stables, dhobi ghats, dustbins, and other appurtenances ;
also compound walls, gate pillers and gates and the method of disposal
of sewerage sullage and storm water in detail ;

(e) the sizes of the doors, windows, opening and other methods of ventilation
of each room ; :

(f) the means of access to the building and its various floors ;

'[(2) Tle signatures of the Architect in token of its preparation by him and
the signature of the applicant, ] )

2[(n) A certificate in Form “J” annexed to these rules duly signed by the
Owner, Architect and the Structural Engineer shall be submitted

alongwith the building plans.]
¥k ok

10. Government type design. - In case the applicant wishes to follow the
type designs for Y[buildings] prepared by Government for Government *[build-
ings] in Chandigarh, he may obtain these ata fixed fee from the Chiefadministra-
tor. This design nevertheless, shall be submitted alongwith a site plan in duplicate
for.identification, One copy of the site plan shall be retained and the other copy of
the site plan and the building plan shall be returned with the decision of the Chief
Adrministrator.

‘[ Whero the applicant has to construct the building in accordance with the
Standard Government Designs or Standard Architectura Controls, he may obtain
in the Standard Government Designs or Standard Architectural Controls at a fixed
fee from the office of the Chief Administrator or from the office of the Chief

1. See Pb. Cepilal (Dey. & Reg.) Building (Amendinent) Rales, 1993 {22-1-1993)

2. Added vide Clid. Admn, Gaz Motification No. 50/10/63-UTFK5)-2001/4013 dated 16-5-2001 p.
1027

3. Substituted vide Noiification Mo. C-7818-55/1V/6478 dated 7-9-1955

4. Added vide Nolification No. 2367-UTF1-(3)-96/9253 dated [7-7-1996

© i - = ar
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Architect and Sevrotaty, Depaitment of Urban Planning, Chandigarh Adminis-
iration. The design nevertheless shall be submitted alongwith a site plan in fripli-
cate for identification. The owner shall also furnish a certificate that the construc-
tion of the said building shall he undertaken in accordance with the Standard Gov-
ernment Design/Architectural Controt under the supervision of a registered Ar-
chitoct. The building design of the Standard Archifcctural Controls/Standard Gov-
crnment Dosign shall not further be scrutinised by the Plan Advisory Committee,
After acceriaining the identification of the documents and correctness of the site

lan, une copy of the plan shall be returned Lo the owner with the decision of the
Chief Administrator, Chandigarh.] ;

11. Drainage plans and engineering drawings. - Every application and
building plan shall be accompanied by its drainage, water supply and engincering
drawings showing - ,

(a) position of sanitary fittings, down pipes, spouts, vent pipes, waste pi
gully traps, house sewers, manholes, upta their connection to the public
Sewer ;

(b) position of taps, showers, storage tanks, supply pipes and distributing

ipes;

(c) rI:\;in reinfarcement of cantilevers and of framed structures.

12. Specifications - Every apnlication shall be accompanied by the specifi-
caticns of the proposed structure in Form C annexed lo these Rules.

13, Coloaring of drawings in the case of additions and alterations or
reinstatement of an existing building: - All new works shall be indicated by
indeliblé disiinctive colour or distinctive marking and a key to the colours of dis-
tinctive marking shall be given on the plan.

'[34. Specifications and drawing to be prepared by an Architect, - Ex-
cept in cases of Government type designs referred to in rule 10 and (frame control
arca), the Chief Administrator shall decline to accept any plans, section and eleva-
tions or specifications which do not bear the signatures of an Architect in token of
its having been prepared by him or under his supervision.]

15. Information necessary to validate applicatlon under Rule 7. - No
application under Rule 7 shall be considered to be valid until the information re-
quired by Rules 8,9,10,11,12,13 and 14 has been furnished to the satisfaction of the
Chief Administrator. In the case of failure of such compliance the application
together with plans shall be returiidd to the applicant for re-submission n accor-
dance with the rules.

.16, Notice of commencement of work. - (i) A person who intends to crect
or re-eroct any building shall give to the Chief administrator not less than a week’s
notice in writing of the date and time at which the crection or re-erection of the
building shali begin. : ;

[(i1) When the cunstruction work reaches at Plinth level, he shall inform the
Chief Administrator for inspection of building at that stage. If the Chief Adminis-
tiator neglects or omits to inspect and issue a certificate within a period of [ fif-
teen days (including holidays)] from the date of such notics, the owner shall con-
tinue the super structure in accordance with sanctioned building plan :]

}[Provided that if a person does not inform the ChieF Administrator for in-
spection of building al the slage when the construction work reaches at plinth
level, he shall be liable to pay the lollowing charges/fees namely :—

L. See Pb. Caphal (Dev. & Reg.) Bullding {Amendment) fulcs, 1993 (22-!-1933)
2. Sebs. vide. Chd. Adiin. Gaz. Notificalion No. UT.3436-UT'FI(5)-2000/1058Y dated 3-11-2C00
3. A2ded vide CLd. 2000, Gz, Notificston No. 2730011 (3)-97/1 12L1 di. 14-3-1997 uty: S91
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Amount

Type of Building )
1. ig.csidentiai plots up to ten Marlas Rs. 2,500
Rs. 5,000

2. Residential plots more than ten Marlas

Semi-industrial plots and Booths
3. Religious, Cultural, Educational Institutions SCFs Rs. 7,500

and Industrial plots upto 7.5 Marlas
4. [ndustrial plots exceeding 7.5 Marlas Cominercial Rs. 10,000

sites i.e. Showrooms, 5.C.0.s ctc.
5. All Soclcties, offices and other private buildings and ~ Rs. 10,000

other slaff’ quarters of any Department. per half acre]

‘{16-A. (1). No person shall, without the written permission of the Estate
Officer, open, break up, displace, take up or make any alteration in, or cause any
dainage to the soil or pavement or any wall, fence, post, chain or other material or
thing forming part of any street, or road and deposit any building materials, debris
or any other substance whatsoever in any strect or road or a public place or set up
thereon any scaffold or any temporary erection for the purpose of any work what-
socver, or any posts, bars, rails, boards or other things by way of an enclosure,

(2) Any permission granted under sub-rulc (1) shall be terminable at the
discretion of the Estate Officer on his giving not less than twenty-four hours no-
tice of such termination to the persen to whom such permission was granted.

(3) The Estate Officer may, without notice, cause to be removed any of the
things referred to in sub-rule (13 which has been deposited or set up in any street
without the Fcrmission specified in that sub-rule or which having been deposited
or set up with such permission has not been removed within the period specified in
the notice issucd under sub-rule (2).- .

(4) Any of tlie things caused to be removed by the Estale Olficer under sub-
rule (3) shall unlass the owner thereofturns up to take back such thing, and puys
to the Estate Olficer charges [or the removali and storage of such thing within 15
days, be disposed of by the Estate Officer by public auction ur in such other
manner and within such time as the Gstate OFficer thinks fit. The sale proceeds of
the things sold shall be paid to the owuer, alter deducting the charges lor removal
and storage of such thing, on a claim being mmade therefor within a period of one
year from the date of sale, and if no such elaim is made within the said period the
sale proceeds shall be credited to government.

(5) (i) While secking permission under sub-rule (1) above, or making an
application for the erection or re-ercction of a building under rule 7, the person
concerned shall deposit with the Estate Officer a security of such sum of money
as may be fixed by the Chief Administrator from time to time,

; (}iri) Different amount may be prescribed for different buildings depending
upon situation of the site, size thercof, the type und.extent of the proposed con-
struction and other relevant factors. | .

(iit) Charges fur the removal of debris and other unsalcable material, caused
t2 be removed under sub-rule (3) or damages on account of any damages done to
any strect or road etc., shall be deducted by the Estatc OfFicer from the security
and the rest of the amount shall be refunded afler the completion'of the building.

(iv) The amount referred to in sub-rule (iii) above shall be determined by the
Estate Officer or such other gazetted officer as he may authorise in this behalf,

(v) Any person feeling aggrieved by the order of the Estate Officer or of the
authorised Officer passed under clause Siv) above shall be entitled to file an ap-
peal to the Chief Administrator within 30 days of the passing of the order, The
crder passcd by the Chief Administrator shall be final.]

----------- L - SrEES—-

--------
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\[17. Validity of the sanction plan. - If a building is not completed within

2 { five years} of the date of sanction, the sanction will be deemed to have lapsed.]
- COMMENTS o ‘

Resumption of site — Lessee was to complete building within prescribed

period of three ycars from the date ofallotment— He could not complete construction

within this period — Subsequently, plot was resumed by the Authority —Impugned

Order cannot be sustained on the following grounds :-
(i) Allottee spent Rs. 51 crores and had obtained a loan of Rs. 45 crores for

completion of building, which proves bona fide intention of the allottee.

(ii) Authority took 4 ¥z years in sanctioning the revised plan.

(iit) Authority has discretionary powers to grant exemption under the Rules.
iv) All the dues had already been paid by the allottee relating to the plot.
Ev) Under section 8A of the Act, resumption of plot is not a mandatory

provision for breach of conditions.

(vi) Allottee was given only a period of 11 Y2 months whereas under Rule 16
of 1973 the limit is 3 years.

(vii) Allottee had paid Rs. 3.90 crores as extension fee.

(viii)As huge structure has already been raised, power of resumption ought
not to be exercised though alternative power of penalizing the allottee
can be cxercised - M/s. James Hotel Lid. v. Union Teitory, Chadigah,
2010(2) Haryana Law epnrtlil;‘ ?4 D.B.

18. Permission te occupy. - (i) No person shall occupy a new building
withotit'obtaining permission in Form F appended to these rules. He shall, before
applying in Form D remove or destroy any temporary building mentioned in Rule
4 (ii) that might have been erected. - '

'{(ii) No person shail occupy or allow any other person to occupy any part of
a new building for any purpose whatsoever until such part has been certified by
the Chief Administrator to be in his opinion in every respect complete according to
the sanctioned drawings and permission has been intimated to him in form “F”.
Provided that in ease where such permission is given, the applicant shall remove
all temporary buildings within a period not excecding three months from the date
cf grant of permission to occupy the building.

3{(ii1)} If no orders are comimunicated to the applicant within 60 days of the
receipt of application in the case of buildings governed by Architectural Control
and wiéh}in 30 days in other cases, the occupation shall be deemed to have been
granted. '

. {iv) The Chief Administrator inay decline to give permission unless a cerlifi-
cate in Form “E:” duly singed by a duly registered Architect has been submitted.]

(v) ‘[The Chief Administrator may give partial completion and partial occu-
pation of a building if :— : .

. (a) In case of a commercial building, the construction of a particular floor
has been completed truly in accordance with the sanctioned building plan and
there are na building violations. '

_ (b) In case of residential buildings, 2 minimum of ! habitable room, one .
kitchen, one W.C., and one bath has been completed truly in accordance with the
sanctioned building plan and there are no building violations or additional construc-
lion of any kind in the remaining part of the site. -

1, Se¢ Pb, Capital (Dev, & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)

2. Substituted vide Notification No. 2367-UTPFE-(3)-26/9253 dated 17-7-1996

3. Substilut=d vide Nolification No. | 1/4/34/UTF1-(2)-99/12913 dated 30-1 1-1999 p. 1U50
4. Substituted vide Notification No. IQBP-UTFI-[B)-QWZDHS dated 3-11-1997
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{(c) In other buildings, not covered under Clause (a) and (b) above, a block of
the building, or a part of the building, is complete in all respects and can be used to
meet the basic functional requirement of the land use, provided that it has been
completed truly in accordance with the sanctioned plan and there are no building
violations or add:tional construction of any kind in the remaining part of the site.]

{vQ) Where permission 1o occupy a part of the building has already been
given scparate permission shall be necessary for occupation of such other parts
as may be subsequeatly completed.

I[{vii) A certificate in Form ‘K’ annexcd to these rules duly signed by the
Owner, Architect and the Structural Engincer shall be submitted at the time of
applying for completion/occupation.]

t[18-A. Procedure for dealing with applications for permission i ac-
cupy. - Upon receipt of an application under Rule 18, the following procedure
shall be followed :-

(i) If the building has been completed as per the sanctioned plan and there
are no violations, the permission will be granted.

(ii) [finspection of the building reveals that the applicant has not completed
the censtruction even to the extent qualifying for partial completion under rule
1 8(v), the permission shall be refused. :

- (ii1) If, however, inspection reveals that construction has been completed to
the extent required for partial or full complztion but there are departures from the
sanctioned plan, the following procedure shall be adhered to :-

(a) [tPthe. departures are within the applicable building rules and byelaws a

revised plan will be sanctioned if required, on the payment of the
" prescribed fee and the permission for occupation given.

(b) If the departures are not as per building rules and byelaws, the applicant
will be issued a notice specifying the compoundable and non-compundable
violations and asking him to compound or remove them, as the case inay
be, within the period specified in the notice. Permission will be granted
after compliance with the notice.

(¢) The time given in the notice referred to in sub-clause (b) above, may be
extended up to a maximum period of one year, I compiiance is not
made during this periad, the permission will be refused without prejudice
to any other action provided in the law or rules [or dealing with building
violations. . -

(iv) The permission, when given, will be effective from the date of the re-
ceipt of the complete apﬁlication in Form D under Rule 18, alongwith the certifi-
cate in Form E, and such other forms and plans as may be prescribed :

Provided that where a regular sewerage connection had been released to

the premises on a date prior to the date of application, the permission for occupa-
tion would be effective retrospectively from the date of release of such connec-
tion: ;
Provided further that this rule shall apply to all those cases where notice of
completion has been submitted in Forin ‘D but Occupation Certificate has not yet
beon issued. However, it will not be open to persons to raise claims for refund in
those cases where occupation certificate has alrcady been issucd. -

(v) Refusal of permission will not bar a fresh application but in such cascs
the permission, will be effective from the date of receipt of the fresh application,

1. Inserted vide Chd. Gaz Notification No. 50/10/63-UTFi(5)-2001/4013 duted 16-5-2091 p. 1027
2. Insertad vide Clid. Gz Notification Ne. 50/10/63-UTFI(5)-200174253 dalcd [4-5-2002 p. 1435
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(vi) The Chief Administrator may, for reasons to be recorded in writing allow
permission in Form °F’ to be effective from a date prior to the date of application
"1 Form ‘D’ in case not covered by the proviso to clause (iv) above, if he is
satisfied that the building had been completed and occupied on that date. For this
purpose, he may take into considzration the date from which water supply, electricity
or sewerage connection have been functioning or such other ecvidence as may be
considered relevant.

(vii) The application in Form ‘D’ shall be accompanied by a revised building

lan in all cases in which there are any deviation from the sanctioned building plan
which are not purely of a minor cannot be shown conveniently by marking with

different colours on the original sanctioned building plan.
Example-I: Where the dimensions of certain roomns have been changed and

(hese can clearly be shown on the original sanctioned plan, there is no need to
submit a revised building plan. A copy of the original sanctioned plan with the
changes shown in different colour ink will be submitted along with the application
_in Form D and signed and authenticated by the Architect submitting the certificate
in Form 2.

Example-iT: Where rooms have been added to the original building plan and
the location of rooms has been changed so as to make it difficult to depict these
changes on the original plan, a revised building plan shall be submitted showing all
the ]chnnges whatsoever that may have bzen made and reflecting the ctructure as
on the site.

(viii) Incorrect information or certification supplicd by the Architect in Form
“k2* would make him liable for a warning in the first such instance and for suspen-
sion of fiis registration with the Chandigarh Administration for a period of at least
one year in the second such instance. In the case of a 3rd such instance or a
subsequent inslance the Chief Administrator may in addition, revoke the registra-
tion of the Architect and may impose a fine upto Rs. 10,000; and may also request
the Council of Architecturc to take suitable action.]

PART IIX
Planning and Architectural Control

19. Zoning Plan. - The crection or re-erection of every building shall com-
ply with the restrictions of the zoning plan and the schedule of clauses appended
thereto and the architectural control sheets, if applicable.

_ V[20, Mininwun Area of Conrtyard. - For interior opern space for light and
ventilation, the wholc or part of one side or one more intended for human habita-
tion and not abutting on either the front, rear or side, open space, shall abutonan
interior open space whose minimum widths in all directions shall be 3 meters in
case of buildings not more than 10 meters in height and subject to the provisions of
the increasing the same with increasing height as per table below :-

Sr.No. Height of building upto Interior open space to be left out on all

: ) sides (front, rear and sides in each plot)
' 3

! 10M 3M

2 I5M M

3 o 18M 6M

4 J2IM - . ™
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5 24M - 8M
6 27M oM
7 30M 1OM

Note. (i) No projection shall be allowed within the minimum width of the
courtyard in any direction as mentioned in the table above.

' {(ii) The Chief Administrator may permit ‘Pergola’ in the buildings if light
and ventilation of the building is not obstructed due to the Pergola.}

(iii) The table shall also be applicable in case of exlerior open spaces permit-
ted within the zoning regulations.f

21: Requirements regarding provision of kitchens, baths and walter clos-
ets.- (i) Bach residential building intended for the use of one family shall in addition

{0 4 ilving room or rooms, have at least -
(a) One kitchen ;
(b) One bathroom or an enclosed or open bathing platform ;
2[(c) Water borne drainage system and a water-closet or any other system
approved by the Chief Administrator.]

il) Where a residential building is intended for use of more than one family
such a block of flats, the aforesaid requirements shall be repeated for every one
family. ; 5 )

J'Eiii) Where community kitchens, bath-rooms, latrines or water closets are
provided in a public building, the above requirements with regard to the provision
of kitchens, bath-rooms, latrines and waler-closets may be dispensed with, The
standard of cominunity bath=rooms and latrines shall be regulated by the provi-
sions in this behalf in Part V of these Rules. :

- 22, Minimnum size of habitable rooms, - *[(a) The minimum size of a hab-
itable room excluding a kitchen shall be .3 sq.mts. floor space with a minimum

width of 2.2 meter.] '

2[(b) deleted]
2[(c) A habitable room shall have, for the admission of light and air one or

inore openings, such as windows and ventilators, opening directly to the external
air or into an open verandah. The minimum aggregate areca of such opening shall
be one tenth of the floor area.] ,

?[(d) In casc light and ventilation is derived from a verandal then the width
of such a verandah shall not be less than 1.83 meters and depth not more than
3.66 meters. .

(e) Where the lighting and ventilatian requirements are not met through day
lighting and natural ventilation, the same shall be ensured through artificial lighting
and mechanical ventilation as per Part VIII Building Services Section 1 Lighting
and ventilation of National Building Code of India published by the Indian Stan-
dard Institution.} . o ) : .

23. Gullery floors and mazzanine floors. - Where gallery floors and
mazzanine floors are built, they shall comply with the following :-

2[(i)$hey_shall not be built in any room the height of which is less than 4.9

(ii) Gallery floor shall not cover more than one third, and mazzaninec floor
shall not cover more than one fourth of the floor ar¢a of the rooms in

which they occur; and -

1. Added vide Chd. Gaz Notification No. 2367-UTFI(3)-96/9253 dated 17-17-1996
2. Sce Pb,'Caopital (Dev. & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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'[(iii) They shall not be lower than 2.28 meters when measured from the
surface of the floor to the under surface of the gallery or mazzanine
floor.]

2[23-A. Provision of Service Floor.—Where service {loor shall be planned
inmulti-storeyed buildings sucl: as Hotels, Hospitals, Special Health Centres, Nurs-
ing Homes and other such buildings, they shall comply with the following:—

(i) Its height shall not exceed 2.25 metre from floor to ceiling. It shall be
exempted from Floor Area Ratio (FAR) and shall be within the
prescribed height in the zoning; 5

(ii) The height and facade shali not be changed in buildings governed by
Architectural Control, for providing service floor;

(iii) The service floor may be allowed only for laying of services such as
Air Conditioning, Public Ilealth, Rain Water Pipcs, Eleclrical, Fire
Fighting, Telephone/laternet wire, ¢tc. and shall not be used for any
other purpose.] ) _ _

'[24. Maximum height of a building. - The maximum height to which any
building may be built shall be in accordance with the Zoning Plan, Architectural
Cuntrols, Frame Contontrols ctc.] ] )

3[25. Minimum height of a room verandah efc. - The height of a habit-
able room shall not be less than 2.75 metres (9 feet) measured from Uhe surface of
the floor to the lowest point of the finished ceiling subject to joisoists, beams or
ruftcrs, if provided, being al a hieight note less than 2.26 meteres (7 feet 6 inches)
measured from the surface of the floor to the underside of the joists, beams ar
rafters. In the case of air-conditioned rooms, the minimum height can be 2.24
meters (8 feet) measured from the surface of the floor to the lowest point of the
airconditioning duct or the false ceiling ;

Provided that the minimum height of a water closet, a bath-room, a store, a

gallery, a verandah and a mazzanine floor can be 2.26 meires (7 feet 6 inches.)]

‘[25-A. No basement shall be allowed to be constructed undemeath any
boih site in Chandigarh.] .

26. Height of boundary wall or fence. - The height of boundary wall or
fence shall be in accordance with the provisions of the zoning plan, and shall
conform to the pattern on boundary wall l4id down for such a piot on the zoning
plan both of design and specifications, _

'[27. Profection and height of balcony of chhajja or canopy from the
wall. - (i) In the case of residential buildings, a cantilever may begin from a mini-
mum height of 2.36 meter from plinth level provided its depth shall uol be more
than 1.83 meter from face of the wall. '

(ii) A sun shade (chhajja) which is not a cantilever (i.e. supported on 3 sides)
shall not be considered covered area provided its depth does not exceed 70 cms.
Further no cantilever shall be permitted in front of such sun shade.

(iii) A cantilever projection if converted into enclosed habitable space at an
upper level, will be counted towards covered area at the same floor only and not
ona lower floor where it is not cnelosed provided such a cantilever falls within the
zoning lines.

(iv) [n the case of buildings other than residential the cantilever projections
shall be as specified in the Zoning Plan/Archilectural Control/Frace Control.]

. -—

I. See Ph, Capital (Dev. & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)

2. Inserted vide Chd. Gaz. Notitication No. 11/2/70/UTFI(4)/2008/759 dated 1.2.2008

3. Substituted vide Chd. Admn, Gaz Notification No. UT. 8401-IF2-70-22229 dated 21-12-1970
. See vide Chd. Adina, Gaz. Notilication Mo, 8858-UTF1(2)-79-6973 dated 15-5:1980

B . T
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'[28. Special provisions with regard to kitchens, bathrooms and watey
closets. - (i) For the purpose of this rule a kitchen shall be deemed to be habitablg
room and all the afore-mentioned requirements regarding ventilation shall apply to
it except insofar that the minimum area of the kitchen shall not be less than 4.5 sq,
mts. with minimum width of 1.5 meter. A kitchen which is also intended to be used
as Dinning Room shall have a floor area not less than 9.5 sq. meters with g
minimum width of 2.4 meter. :

(ii) A Kitchen shall have a minimum height of 2.75 meters except for the
portion to accommeodate floor trap of the upper ﬁoor. It shall have a fire place with
a smoke flue or an exhaust fan.

(iii) The size of bathroom shall be not less than 1.85 sq. mts. with a minimum
width of 1.2 meters. The minimum size of water-closet shall be 1.1 sq. meters
with a width of 0.9 meter. If it is a combined bathroom and water-closet, the
minimum arca shall be 2.8 sq. metres with a minimum side of 1.2 mts.

°  (iv) Where the water-closet room in a building is not connected to exteriori
shall be ventilated by mechanical means or through a duct of minimum area of |
3¢. meter with a minimum width of 0.9 meter.

(v) Soil or ventilating pipes shall not be atlowed on the exterior face of any
building, They shall either be embedded in the walls or pipe ducts to be provided to
accommodate them.] : ' T

28-A. Suscment Storey when Permissible. - The Lascinent storey sha!l e
permissible in any area other than the City Centre, i.e. Sector 17 unless expressly
restricted in the Zoning Plan of such area. ‘ .

(ii) In thie case of building in the City Centre i.c. Sector 17, the erection or re-
creotion of the basement storey shall be compulsory, subject to the restrictions sct
out in the Architectural Control Sheets.

'[28-B. Site coverage of Basement Storey. - (i) Floor area of basement
storey in residential building shall be governed by the following,

e e T — e -

Area of plot . Permissible arca in basement storey.

Upto 420 sq. mits. 50% of the site coverage of the building of which
it forms a part. P

More than 420.sq. mcts.  50% ol the site coverage up to 420 square meters and
T 25% of the site coverage of the building permissible in

cxcess of 420 Sq. meters ol which it forms a part.]

’

(i) In the case of warehotise ‘and Industrial Building the floor arca of the
bascment storey shall not excecd 100% of the area of the site coverage of (v
building of which it forms a part. ' :

(iii) In the case of Commercial buildings, the floor area of the baseme:.
s;orey :];hall not excced the coverage as indicated in the Architectural Conlrolj
Sheets. :

?[(iv) In the case of basement meant for parking only, the basement shall bq{
permitted to be extended by additional 10% of the plot area beyond the permi
sible built up zone in plot measuring 2 kanals upto onc acre in case of commerci
and instilutional Luildings subject to the condition that the basement so extende]

5 . : f
. Zz¢ [0, Capial (Dev. & Reg.) Builting (wiendiiz:ny Rules, 1993 (22-1-1993) i
. Subsinaiad vide CLd. Admn. Gaz, Nolitieation Mo, 398-UTF1;2)-2000/3733 dated 4-4-2000
. Zubslituted vide Chd. Admn. Gar. Notilleatics Nu. 1 1/2/76/0 VP4, /7070 dzted ‘13-11-2007
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i
chall be flushed with the ground and roafslah shall be designed to take the load of
fire tender to be ensured by the registered structural engineer and other public
safety/other emergency equipments as per the provisions of Natienal Building
Code:
Provided that the services shall be so arranged that thesc do not affect the
free flow of vehicles/fire tender ad shall be properly encased within the base-

ment. . '
‘.l[:ZB-C. Use of Basement Storey. - 'The basement to be constructed within

the prescribed coverage normis may be put to only the ﬁ)]lowillg'uses i-
(a) Storage of household or other goods of ordinarily incombustibie

material ;
(b) Storage rooms, bank-cellarsete ; -
?{(c) Air conditioning equipment and other machines used for services and

utilities of the building. Modern automaled laundry shall be allowed only in the
bascment of Hotels, Lodging-cum-Restaurant sites and Hospitals/Nursing Home
sites, as an ancillary service for the purpose for which the site has been sold and
meant {Qr in-house services only subject to the condition that the effluent of the
laundry shall be properly pumped up to the ground floor Inspection Chambers and

discharged 0 the main sewer;}

(d) Parking spaces.]

’[(e) Installation of Printing Press in respect of Press Sites in Sector 25.]

'128-D. Lighting and Ventilation of Basement Storey. - (i) An open area
of a minimum width of 1.8 meter shall be provided across the full length and/ or
widlh of a basement storey. This arca shall be within the limits of the site and shall
be paved with impervious material above u concrete bed. It shall be completely
unobstructed except that in this area steps may be allowed for access to it, if
considered necessary : ' :

Provided that the provision shall not apply to the basement storey in City
Ceantre, i.e. Sector 17 or in such other area as may be specified by the Chief
Administrator where it may not be possible to provide open areas, the access to
glglgpsement storey in such cases being provided through the ground floor of the

uilding,

i‘[(i‘? In the case of buildings governed by the Zoning, basement storey shalli
be lighted and ventilated by means of windows of a minimum area within 1/10th to
1/25th of the. total floor area, at least half of which must open subject to the
candition that the deficit of light and ventilation shall be made up by providing_
artié‘icial lighting and mechanical ventilation as per provision of NatinnaFBuiIding
Code. . : - =
.In case of buildings governed by the Architectural control and the basement

is uaed for storage/services, the provisions of light and ventilation shall be as shown
-on the contro! sheets. In case the basement is extended, the deficit in light and

ventilation shall be proportionately increased subject to the fulfillment of fire sa fety

norms and structural stability is ensured bg the registered structural engineer.

In the second basement & basement below lower ground floor where it is to
be used for Farkin services, the provisions contained in National Building Code
and Fire Safety Rules as applicable shall be followed. ] _

(iii) The basement storey for any other urpose conforming to the land use
of ihe site can be allowed provided proper ligﬂtand ventilation as required under

1. See Pb. Capital (Dov. & Reg.) Building (Amendmenit) Rules, 1993 (22-1-1993)
2. Subs. vide Chd. Admn. Gaz. Noiification No. | 1/2/70/UTF1(4)/1695 dt. 29-3-2007 at page 363
3. Added vide Chu. Ad.an. Gaz. Noiification No. 691-UTFI(3)-99-532 1 dated 7-5-1999
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the rules is provided or proper air conditioning is made. The basement area of
such uses shall be counted as part of the permissible covered area/ floor space
index of the site.] :

28-E. Damp Proofing of Basement Storey. - The walls of the basement
storey shall be properly damp proofed and if in contact with the soil, they must be
effectually secured against dampness from the soil with approved vertical and

horizontal damp proof course. ‘
'[28-T. cight of the basement storeg/.—The minimum clear height of

a basement storey shali be 2.29 metres (7—6") and maximum height of the base-
inent storey shall be up to 3.66 metres (12') from floor to ceiling subject to

structural stability to be certified by the relgistered structural engineer.

[However, in case of the services such as rinting Press, Lifts, A.C. Plants,
Electrical Panels, Filtration Plants, Laundry Plants or Machines relating with the
services relating to the use of the site and provision of automated/stac parking
related with the services relating to the use of the site, the clear height up to 16'-
6" shall be allowed by the Competent Authority subject to the condition that no
rmezzanine floor shall be permitted after ensuring the structural stability and provi-
sions of the Fire Safety Igules.]

28-G. Structural Requirements of Basement Storey. - The wall of a base-

ment stdrey shall have a thickness at the base or at any section of not less than 17/

3rd the height of the base or the section below the ground level ; unless the thick-
ness has been determined by calculations of the wall acting as a retaining wall,

28-H. Drainage of Baserment Storey. (1) Open area adjoining a basemerit
storey, if any, shall be effectually drained to the satisfaction of the Chief Adminis-

trator.

*[(i1) Deleted.]

(i) The tesponsibility for draining a basement storey and for protecting it
from rain shall be that of the owner.

2[(iv) Deleted.] _

29, Cattle-skeds and private wells. *[{a) Deleted.]

?[(b) No cattle shed shall be constructed in an area.other than specifically

carmarked for the purpose.]

(¢) No private wells, tube-wells and hand-pumps shall be constructed with-
out the prior sanction of the Chief Administrator. :

H[30. Party Falls above roaf at height of parapef. - The party walls of all
roof having access by means of staircasc shali have a party wall of minimum
height of 1.8 M throughout its length between the internal faces of outer parapet
walls. Notwithstanding the above, terminal ends of these walls may be shaped for
architectural considerations, In the casc of multistorey flats this provision shall be
optional. All parapet walls, balustrade or railings affording protection to roof ter-
races, baleonies or verandahs at or above first storey level and having accoss
thereto by staircase door or other opening shall have a height of not less than 0.75

M.]
{31. Garage. - Where a garage adjoins a habitable room there shall not be
opening in the common wall. However, a door connecting the garage with the

main house shall be permitted.} :
[32. Servant Quarters. - Separate servant quarters not attached to the

main house shall. have water closet and bathroom artached thereto and separate
courtyard of not less than i1 sq. meters in area.

I. Substituted vide Chd. Gaz. Notification No. L172/70/LITFI(4)/2008/759 dated 1.2.2008
2. See I'b. Capital (Dev. & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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[

(i) Only one servant room shall be built on a site of size 420 sq. mts. or more
* in area.

(ii) For one dwelling unit, only one servant room shall be provided.

(fii) If a servaul ruom is buill vn a ground foor it shall have a separate
courtyard of not less than 10 sq. ts.

(iv) Separate servant room not built as pait of the main house shall have a
water closet and bathroom attached thercto.

(v) The maximum covered arca of a servant room shall not exceed 12 sq.
mits. excluding waler closet and bathroom.) '

'[33. Advertisernent stand and siructare, - No structure shall be con-
strueted to carry on advertisement except in the area shown on the zoning plan/
architectural control sheet/standard desigi.) .

3d. Numbering of buildings.- Eac%l building shall bear a number in accor-
dance with the type designs which shall be made available by the Chief Adminis-
trator and shall bear ne other uumber. o

'[35. Dust Bin. - Every person who crects or re-erects a building, shall

rovide a dust bin which shall conform in size, shape, specifications and to a type
of desipn to be made available by the Chief Administrator.]
PART1V
Material and Structural Cpnirol
; Section 1
: Materials

1136. All material to be used for the erection or re-crection of a building shall
conform to the specification and-standard laid down in part V of the National
Building Code of India on Building Material.]

'[37. Deleted.] *

1138, Deleted.] SECTION 2

Foundations and Walls

39. Sife. - No person shall erect or re-erect any building on any ground
which has been filled up with offal or offensive vegetable or animal inatter or
upon which any such matter is deposited, unless and until the Medical Officer of

galth certifies that such matter has been properly removed by excavation or
otherwise has become or been rendered innocuous.

(40, Structural Design. - The structural design of foundation masonary
timber plan concrete, reinforeed concrete, pre-stretched concrete and structural
steel, shall be carried out in accordance with part VI Structural Design, Scetion 1
- Loads Section-2 — Foundation, Section-3 — Wood, Section-4 — Masonary
Section-5— Concrete, Section-6 — Steel of the National Building Code of India,
taking into consideration all relevant Indian Standrds prescribed by the Bureau of
Indian Standards including the Indian Standards given in Annexure ‘A’ for carth-
quake protection of building.]

1141. to 49. Delete%f

'[S0. Thickness of Walls. - All structural,external and party ‘walls exposed
to weather/protected from weather built of bricks of blocks laid in hoizanlal beds
or courscs shall be constructed of thickness not less than 28 cms., upto three
storied buildings with maximum height not more than 10.5 meter. The thickness of

I. See Pb. Capital (Dev. & Reg.) Bailding (Amendment) Rules, 1993 (22-1.1993)
2. Subs. vide Chd. Admn. Gaz. Notification No. S0/10/63-UTFI(5)-200174013 dt. 16-5-2001 p,
1027 ‘
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walls shall be determined in accordance with the relevant provisions of National
Building Code of India, in case buildings with height more tan 10.5 M.]

I[51. to 59 Decleted.

{60. Agzph’cafion (1) Chimneys where provided shall conform to the re-
aquircments of [S 1645 - 1960 Indian Standard Code of Practice for Fire Safety of
Building (General) Chimney’s flues, Flue pipes and tlearths.

(it) Notwithstanding the provisions for clause (i) ebove a chimney shaft shall
be built 1.8 M high above the roof in tha case of approachablc terraces used for
siceping purposcs and within the lieights of the parapet in other cases. In the case

-of'sloping roofs, the chimney shaft shall not be less than 0.6 M above the ridge of -
the roof in which it penetrates. ’ '

(ifi) Chimney shafts shall be provided with a set back 0of 0.9 M from the front
and rear of the building in all cases and also from the cxternal side in the case of

corner plots.]
'[61. to 69. Deleted.]
'[70." Floor. - (i) All floors laid on ground shall be so constructed or treated

as to prevent damp rising by capillary action into the floor. In all cases of layer or

10 Cms. of clear sand shall be provided between the earth and the hard crust.
(ii) Every kilchen, latrine, urinal, bathroom or a bathing platform, shall have

impérmeable floor and all kitcheus, in addition to impermeable, shall have fire

proof (loors. ) ) _ _
(ii') The walls of every water closet upto a hzight of not less than sixty

cér.t]imctres (6U Cms.,) above the floors shall be finished in an'impérvious mate-
riall] °° ., . . '
'[71. Roofs. - The roof of a building shall be so constructed as to be fire
resisting, weathcr proof and non-crodable. ] :

: Nk

'[72, Staircase in residential buildings, single family or two family resi-
dential buildings. - Every building more than one storey high intended to be used
as residential building shall be provided with atleast one staircase having minimum
width of 85 cms. with rise of not more than 19 cms., limited to 15 Nos. per flight
and tread not less than 25 ems. in widtl;*c;)nstructed of fire resisting materials.]

'[73. Residential buildings for more than two families. - Every building
intended to be used as residential building for more than two families shall be
provided with atleast one staircase extending from ground floor level to the high-

est floor having minimum clear width in accordance with the following width in
accordance with the following table :-
(a) Number of users upto 10 85 cms.

(b) Number of users upto 11 to 20 . 1.10 meters
Ecg Number of users from 21 to 100 .25 meters
d) Increase 1" (2.5 cms.) for every additional 15 persons until a maximum

-, of 2.75 m. is reached.

A single staircase of width mentioned above may be replaced by two stair-
case each of a width atleast equal to two-thirds the width prescribed for a single
staircase provided neither of other two substituted staircases be less than 1.1 m
in width. Staircase so provided shall be built in fire resisting materials,

(c) Cecupant Load :

!, Sce Pu. Cupital (Dev, & Reg.) Buildiug {Amendimaent) Rules, 1993 (22-1-1997)
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Sr.No. Group of Category Occupant load, ﬂao; area int m 2 person
1 2
(i) Residential 12.5
ii)  Educational 4 -
Ei i1) Institutional L3
- (iv)  Assembly - -
(a) with fixcd or loose seats and dance floors 0.6
(b) without seating fasilitics including dinning room 1.5
(v) Mercantile -
Ea) Street floor 3
b) Upper Sale floor ; 6
(vi) Business and Industrial ' 10
(vil) Storape 30
(viii) Hazardous 10

Noie.- The number of the users in any building of the occupant load shall be
calculated on the actual number of occupants, but in no case less than that speci-

fied in the table abhove.]
I[74. Deleted.] ‘
'[75. Staircase in public buildings/commercial buildings, warehouse and
Industrial buildings. - (i) No staircase in a public or commercial building or
waréhouse and industrial building shall be of width less than that given below :-
a) Number vl users upto 200 14 m
§b§ Number of users from 200 to 350 1.8m
o) Increase by 2.5 oms for every additional 15 persons until a maximum of
9, is reached. A single staircase of the width mentioned in {c) nhove may
be replaced by two staircases each of width of atleast 6 feet.
2{{d) In the case of Basement, there shall be two staircases preferably in
opposite directions as per the provisions of the Fire Safety Rules and the
National Building Code.

Where the baséments are for parking only, passenger lift shall be allowed in
the Laseincul.},

(i) The staircase in these buildings shall be of fire-proof materials. Notwith
standing the above, staircases in private portions of public buildings/commeregial
buildings or warehouse and industriaf buildings, not open to general public may be
of the sizes mentioned for the residential buildings, for more than two families and
coinmercial buildings. in | b

(iii) The minimum tread shall be .28 cms. and maximum rise 18 cms. Ali
staircases and walls enclosing the staircase in public building warechouse and in-
dustrial buildings shall be of fire proof materials, . .

(iv) The stair dala [or the buildings governed by Architectural Coatrol shall
be in accordance with the stair data as sﬁuwn in the Architcotural Control or aa
per clauses (1), (ii} and Siii) above,] ) _

76 Miterial.- All staircases and walls enclosing the staircases in public

buildings and warehouse and industrial buildings shall be of fire-proof materials.

[77. Deleted]

1. See Pb. Capital {Div. & Reg.) Duilding (Amendment) Rules, 1993°(22-1-1993)
2, Added vide Chd. Admn. Gaz. Netifieation No_ 1 1/2/70/UTFI(4)/ 1695 dated 29-3-2007 at pape
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78. Uniformity in treads and risers in sfaircases. - Treads and risers of
each flight of a staircase or of several flights in the same staircase in a publicora
warehouse and industrial or a residential building shalil be of uniform width and
height except where prior disFensation is specifically obtained from the Chief
Administrator for architectural effect. o

I[79. Location of Staircase. - The staircase in any building shall be so
located that the travel distance on the floor shall not exceed 30 m.]

'[80. Deleted.]

'[81. Head room in a Staircase. - The minimum clear head room in a
passage under the lending of a staircase and under the staircase shail be 2.1 m.l

"[82. Provision of hand rails. - (a) In every staircase atleast one hand rai
shall be provided with a minimum height of 90 cms. from the centie of the tread.

(b) Where steps are provided from ground to the building hand rail may not
be provided, if the step do not go above 1.37 m. in height and not less than 18m. in
width. | d

{[83. Deleted.] )
'[84. Residential buildings and commerciel buildings. - The minimum

width of any lobby, corridor, passage or a balcony in a residential building or a
commercial building shall be as given below :-

{a) Number of users upto 10 0.9 M

(b) Number of users from 11 to 20 1.1 M

"~ {c) Number of users from 21 to 100 1.25 M

(d) Increase 25 cms. for every additional 15 persons until a maximum of 2.5
M is rcached. Wall and roofs shall be of the resisting materials.] -

'[85. Public buildings and wareliouse buildings. - The minimum width of
any lobby, corridor, passage or balcony in a public building or a warehouse and
industrial building to be used by the public shall be 1.4 M provided that in casc of
Luilding wherec more than 20 persons are likely to work or assemble the minimum
veidth shall be:- = -

(a) Number of users from 20 to 100 1.8 M
(L) Number of users from 101 onwards 2.3M. Occupancy shall be calculated
on cach floor. Walls and roof shall be of fire-resisting materials.)

86. General doors and barriers of Assembly Halls. - All doors or barriers
for use by the public as exists in a public assembly place shall be made to open
outwards.

'[87. Rules as to chthajjas and jhambs Projecting over public land. - No
chhajjas or jhambs shall be allowed to project over the metalled portion of any
road. They may be allowed to project over, the pavement to a distance specified
on the zoning map of the area, provided the previous permission of the Chief
Administrator has been obtained and an agreement on the prescribed form has
been executed with him. The minimum clear liead room under chhajjas or jhambs -
shall be atleast 2.3 M measured from the top 6f the pavement to the most dépen-
dent pertion.] ' - -

88. Responsibility for quality and workmansfilp. - The person who ap-
plies for permission to erect or re-crect a building under Rule 7 shall be respon-
sible for ensuring that all the building materials used on the building are sound, of
good quality and properly put together, and that the building is structurally stable,
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PARTV
Drainage Control
SECTION1
Drainage

89. Application. - All premises shall be provided wvrith suitable drainage,
cenforming to these rules in every way and connected to the city drainage in the
mennei lzid down in these Rules.

90. First storey. - The first storey of a building (other than the basement)
shall be at such a level or so constructed as to allow the construction of drains
sulficicnt for the effectual drainage by .gravity of that storey.

91. Sub-soil water drain. - Wherever the dampness of the site renders:
such a precaution necessary the site of building shall be effectually drained by
incans of sub-soil drains.

The sub-soil drains shall be formed of earthenware field or other suitable
pipes ; and shall be properlﬁ laid to an adequate and suitable fall, and shall be laid
in such a manner or in such positions as not to communicate with any sewer or
with any drain constructed or adapted to be used for conveying sewage.

k [92. Roof and Site Drainage. - The roof of the building (whether flat or
sloping) shall be constructed so as to drain effectually to a suitable and sufficient
gutters, shoots or troughs, which shall be provided for receiving and conveying all

- rain water that may fall on the roof. Such gutters, shoots or troughs shall be
connected to a sufficient numbers of suitable down pipes so as to carry away all
such water without causing dampness in any part of the building or any adjacent
building. Spout for discharge of rain water from roof may be used, provided the
water from such spout falls within the applicant’s property.

. A down pipe of aminimum area of 77.0 sq. cms. shall be provided for every
46.5 sq. of the flat roof area (slope of roof being upto 1.80) or for every 93 sq.
mts. of sloping roof area (slope of roof exceeding 1.80). The run off from the roof,

aved area shall be drained intc storm water sewer. Over-flow, if any, from the
site shall be carried to a storm water sewer.

93. Construction of drains. - Every drain constructed in connection with a
building shall comply with the following requirements :-

‘[(i} Materials. - It shall be constructed of good sound pipes of suitable
material conforming to relevant IS spectfication.
(1) Size, fall and line of drain. - Every drain shall :-
" (a) be of asuitable size, and if it is intended for the conveyance of foul
. water shall have an internal diameter of not less than 10 cms.
. {b) be laid with a suitable fall and where practicable in a direct line.
° . The standard gradientshallbe 1 in40 fora 10 cms. drainand 1 in

80 for a 15 cms,. drain, The maximum and minimum gradients

shall respectively be 1 and 20 and 1 in 80 fora 10 cms. drain and

[ in 40 and [ in 140 respectively fora 15 cms. drain. -

(iii) Joints - Every joint in such drain shall be made in the manner and with

suitable jointing materials prescribed in part IX on plumbing services
__of National Building Code of India. RUR

(iv) Drain to be laid on concrete. - Every such drain, laid on or in the

ground and if constructed of material other than cast iron, shall be laid
on a bed of concrete atleast 7.5 cms. thick.]

L. See Pb. Capital (Dev. & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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(v} Concrete to be filled in. - Concrete shall be filled in so that it shall
extend to the full length of the concrete bed prescribed in clause (iv)
s;nd shall be launched up to not less than half the external diameter of
the pipe. -

(vi) Junct?ans. - Every branch drain shall joint any other drain obliquely in
the direction of the flow of that drain and as near as practicable to the
invert thereof.

(vii) Drains within or under building. - A sewage drain shall not be
constructed so as to be within or under any building, except in a case
where any other situation is impracticable.

Where any such rain or part thereof'is constructed within or under a building,
such drain or such part thereof shall ;-

(a) be laid or fixed in a direct line, where be practicable and provided

) with adequate means of access ;

I[(b) be constructed of cast iron pipes, completely embedded in and
covered with 1 :3 : 6 cement concrete 15 cms. thick all round.]

(viii) Protection to drains beneath walls.- Where any drain is laid under
a wall, it shall be protected at the part under the wall by means of a
relieving arch, flag stone, iron or any other support which shall not
bear on the drain, and shall be of sufficient size and strength to prevent
any disturbances or other injury to such drain.

(ix) Inlets to drains within buildings. - A drain shall not be constructed
in such a manner that there shall be within 2 building any inlet to such
drain except such-inter as may be nccessary from any sanitary fitting
or any sanitary instailation connected directiy to such drain,

'[(x) Inlets to drains to be trapped, - Every inlet other than a ventilating
pipe to such drain shall be properly tapped by a suitable and efficient
trap and such trap shail be formed and fixed so as to be capable of
maintaining a minimum water seal of 5 cms.]

'[{xi) Gully Traps. - Every trapped gully shall be covered with a grating,
the bars of which shall be not more than 10. Every such gully if of
stoneware shall be placed on a bed of concrete at least 10 cms, thick,
Suchlgully trap shaﬁ be so set that the water depth therein is atleast 30
cms.] . ,

(xii) Zrapping of drains from sewer. - A suitable and cfTicient intercepting
trap, with a water seal of at least 4 inches, at a point as distant as may
be practicable froni the building and as near as may be practicable to
tire point at which the drain may be connected with the sewer, shall be
provided to such a drain before connecting it with the sewer. Such a
trap shall be provided with raking or cleaning arm, fitted with a secure

"and, suitable stopper as a mieans of access to the drain between such
trap and sewer, and shall be located within a manhole.

'[{xiii) Drains to be water tight. - Such a drain shall be constructed so as
to be water tight and to be capable of resisting a pressure of atleast
1.5 m. head of water.]

(xiv) Means of access to drains. - Such a drains shall be provided with
adequate means of access and every means of access shall be :-

(a) constructed so as to be water-tight ;
(b) fitted with a suitable cover at the level of adjoining ground surface ;

l.Sce l-‘b Cupital-(D_c.v. & Reg.) Building {Aniendiment) Rules, 1993 {-2-2—_1-1993)
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(c) if placed within a building fitted with an air-tight manhole cover;

(xv) Drain connection for industrial and Chemical or other trade
affiuent. - Every drain and privale sewer intended sulely for
conveyarnce of industrial or chemical or other trade affiuent shall be
constructed of good sound pipes of material unaffected by the chemical
action of the affluent and shall be laid as described heretofore.

04. Fentilation of drains. - The drains intended for conveying foul matter
from a building to a scwer through an intercepting trap shall be provided with two
ventilating pipes, one connected 1o the drain at a point as near as practicable to

"and on the inlet side of the intercepting trap, and the other at a point as distant as
- practicable fromn the intercepting trap.

Every such ventilation pipe shall - ;

(i) be furnished at the foot thereof with a suitable air-tight access cap or
cover ; \

(i) have an intemal diameter of not less than two ches ; and

(iii) be otherwise constructed in the same manner and of the same material
and weight as if such pipe were a soil pipe.

The soil pipe or waste pipe or ventilating pipe of any sanitary installation
where such pipe is connected direct to such drain and where the situation and
diamecter arc in accordance with the requircments applicable to the pipe to be
carried up from the drain, shall be deemed to provide the necessary means of
ventilation. :

The open end of every ventilating Eipe or other pipe providing the necessary
maans of ventilation shall be fitted with a suitable prating ar nther cover having
aperiurers of dggregate area not less than the sectional arca of the pipe.

Matcrials, Accossibility and Praotcction

$5. Sail pipe and soll verwllaring pipe. - (i) A soil pipe or a soil ventilating
pipe skaltbe - ’

[(a) constructed of lead, copper, cast iron or other equally suitable materials
approved by the Chief Administratar/Indian Standards Institution.]
(b) easily accessible throughout its course and adequately protected where
necessary from damage ;
(c) circular ; .
'[(d) of an internal diameter of not less than 10 cms.]
Fe: securely fixed without unnecessary bends or angles ;
[(f) carried upwards to such a height and in such a manner so 1s to
. preveatany nuisance or injury or danger to health arising from cmission
. of foul air from pipe. The minimum height shall be 1.8 m above the
roof ttip, when it is used for sleeping purp‘ﬁ_;pg and 0.7 m in other
Casces. ‘
_-{g) he fitted at the open end, with a suitable graf?ﬁg or cover admitting the
; free passage of air. ' ‘ o "

'[(ii) Joints. - Every joint in such pipe shall be made in the manner and with
the suitable joining materials as prescribed in Section IX on Plumbering Services
of National Building Code of India.}] : ;

'196. Delered.] ;

. 97. Waste pipe. - A waste pipe from a bath, sink (not being a slop sink),
bl:dflt or lavatory basin, and a pipe for carrying off dirty water from the kitchen
shall- ot

1. Sec Pb. Capital (Dev. & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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(i) discharge so as not to cause dampness in a building ;
(if) if it discharges into a drain, be disconnected from the drain by a trapped
ully with a suitable grating above the level of the water in the trap ;

(iii) if it is more than six feet in length, be provided with a suitable trap ;

(iv) if it discharges into a soil pipe from a water closct or a waste pipe
from a slop sink, be provided (whatever its length) with a suitable trap
with minimum water seal of 2", adequately secured against destruction
of the water seal by syphonage action,

(¥) be constructed in the same manner and of the samy material and same
weight as if such pipe were a soil pipe.

98. Ova;ﬂ%vw pipe. - An overflow pipe from a water cistern shall discharge
in an exposed and conspicuous position so as not to cause dampness in any part of
a building ;

99, Tesring of pipes. - A ventilatin%lpipe {o a drain a soil, pipe and waste
pipe shall be capable of withstanding after erection a smoke or air test under

pressure.
SECTION?2
Water Closets

100. General - (i) As a minimum requirement every residential, commer-
cial warehouse and industrial and public building shall be provided with at [east
one water closet unless specially exempted by the Chief Administrator. Additional
fixtures shall be provided according to the requircments hereinafter prescribed.

Whenever more than ong water closet 15 required in a public building in-
tended to be used by both sexes, separate water closet rooms with separate en-
trance doors shall be provided for cach sex and be clearly and properly indicated.

Whenever water closet rooms are provided for the exclusive use of males
urinals may be substituted for one-half of the required number of water closets.

'[(ii) Number of Water closets in residential building. - Every single family
residential building shall be provided with not less than one water closet.]

[(iii) Commercial and Warehouse and Industrial Buildings. - Every com-
mercial and warehouse and industrial building shall be provided with water closets
in accordance with the requirements of the table given below :

No. of persons Minimum number of Minimum number of
working : water uzlosets urinals or sinks
.t q 3“
. 1ta® | 1

10to24 : 2 "2
2510 49 . : : 3
50 to 100 > . . ~ S
‘Over 100 One water closet for each Fdditional 30 persons.

(iv) Public buildings. - (2) In every school or college building, there shall
be provided not less than one water closet for every twenty persons to be ac-
commodated. - ' _

t{(b).in every other public buildirg; there shall be provided not less than one
water closct for ¢very one hundred person to be accommodated.

Note. - For the areas not covercd under these bye-laws the provisions in
the National Building Code of India shall be adhered to.]

1. Sce Pb. Capital (Dev, & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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101. Receptacle. - (a) A water closet constructed in connection with a
building shall comply with the following requirements :: :

%‘he an, basin or other receptacle (hereafter inithis rule called “the pan”
shall be non-absorbent material so constructed and fitted as to receive and con-
tain, sufficient water and to allow any filth to fall free of the sides directly into

1e water,
! The Indian type pan may be without pool of water. In such cases special
cisterns for flnshing each pan shall be employed.

'[(b) Au efficient syphon trap with minimum water seal of 7.5 cms, shall be
fixed immediatcly beneath or in connection with such pan so that sufficient water
scal between the pan and any drain or soil pipe is maintained. “D” trap shall not
be fixed in connection with the water closets.] .

(¢) For the effectual flushing and cleaning of the pan, a special closed cis-
tern with suitable ball cock and of not less than 3 gallons capacity shall be pro-
vided.
{102, Communication with Supply pipes. - Flushing cistern of a soil fit-
ting shall be connected only through the over head storage tank.]

[103. Reserve Tank. - Every water closet shall be provided. with a closed
tank of not less than 40 gallons capacily for every set and 20 gallon for each
subsequent set or urinal or slop sink.]

104. Automatic fTushing. - No self-acting or automatic flushing apparatus
shall be constructed or fixed except with the written permission of the Chief
Administrator.

[105. Yentilation of the taps. - Where the water closet discharges into a
soil pipe which also receives the discharge from another water closet, the trap of
the water closet shall be ventilated by a pipe which acts as an antisyphonage pipe
of an internal diameter of not less than 5 cms.]

SECTION3

P ogy Slop Sinks and Urinal

106. Material. - (1) A slop sink and/or urinal shall be constructed of glazed
earthenware, enamelled fire-clay or other equally suitable non- ahsorbent mate-
rial and be of suitable shape with a flushing rim.

"[{ii} A waste pipe from any slop or.any urinal shall be constructed of mate-
rial and in the manner preseribed for soil pipes :

- Provided always that the internal diameter of the waste pipe or urinal may
not be less than 5 ems. in the ease of urinal having not more than two basins and
3.75 cms. in the case of & single urinals basin.] g

- (iti) No part of the urinal apparatus shall be dircetly connceted with water-
supply distribution pipe. ;

'[(iv) If the urinal can be entered from within the building and is constructed
to discharge inlo a soil pipe which also receives the discharge [ruin another urinal
or from water closet, bath, sink, bider or lavatory basin, the trap of the urinal shall
be ventilated by a pipe which shall - (a) be of an internal diameter not less than
that of the trap-of gﬁ cms. whichever is less. o~

(b) be connected with the waste pipe from the urinal at a point not less than
7.5 cms. and not more than 30 cms. from the highest part of the trap on that side
of water scal which is near o the wasle pipe, and L.

(c) either have an open and as high as the top of soil pipe or be carried into
a soil prpe at a point not less than 2.1 m. above the highest connection to the soil

pipe.] P
1. See Pb. Capital (Dev. & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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SECTION4
General
'[107. deleted.] - i
\1108. Tank for industrial chemical or other trade afftuent. - A tank
intended for reception or disposal of industrial chemical or other trade affluent
shall be so constructed and piace as not to cause pollution to any well, spring or
strearn of water ; used or likely to be used for drinkir;% or domestic purposes, or
for the manufacturer or preparation of articles of food or drink for human con-
sumption or for the cleaning of vessels with a view to the preparation or sale of
such articles. Any affluent on any premises such as Industrial plots or any other
processing area shall be permitted only on the permission and approval of the
apmeriate Ante Pollution Board.]
109. Maintenaiice in stale of repair. - Any building or any installation in
a building shall be maintained in such a manner that it does not cause any avoid-
able waste or does not cause any nuisance to the public in any manner whatso-

ever.) .
11110. Deleted.]

'[111. Deleted.]
[112. Connection with sewer and use of Sanitary installation. - No connec-

tion of any drain to any sewer or storm water drain shall be made or shall any

water borne sanitary or drainage installation or any part thereof be taken into use

:.ilintli: axincc':l unl]ess the Chief Administrator under rule 18 grants permission to occupy
e building.] -

}[Provided that the Chief Administrator may allow temporary sewer con-
nection at the time of sanction of the building plan for the Government building and
the public building only, for the facility of labourers who would be engaged at work
at the time.]

- 113. Inspection. - Every person by or for whom any water-borne sanitary
installation or drainage installation or any work in connection therewith is carried
out for any existing or new building or in any other premises shall at all reasonable
time afford the Chief Administrator or any officer duly authorised by him free
access to such water-borne sanitary installation or drainage installation or work in
connection therewith for the purpose of inspections. -

The officer shall s¢¢ that these rules are complied with but no such super-
vision shall relieve the owner of the building from the duty of seeing that due
care is taken in the supervision or execution of the work and providing good and

sufficient material and workmanship. :
'f114. Deleted.] '~ .
115. Carrying out work. - All work required to be done for the installation
or repair of sanitary fittings shall be entrusted to licensed plumbers only.

116. *[Licensing of plumber.- A plumber who possesses any of the qualifi-
cations specified in Schedule IV appended to these rules may on his application be
ted by the Chief Administrator a licence for doing the plumbing work :]

[Provided that a plumber registered and licensed before the commence-
ment of the Punjab Capital (Development and Regulation) Building Chandigarh
Amendment Rules, 1973 who does not possess any of the qualifications specified in
Schedule I'V shall have to pass an oral practical test as prescribed in Annexure I1.]

1. See Pb. Capital (Dev. & Reg.) Buildin EAmcndment) Rules, 1993 (22-1-1993)
2. Subs. vide Notification No. 2367-UTF3)-96/9253 dated 17-7-1996
3. Vide Chd. Admn, Gaz Notification No. 9/1/1 I/FDI/73/7098 dated 5-6-1973
4, Subs. Vide. Chd. Admn. Gaz Nolification No. 3526-UTFI(1)-77/15500 dated 12-9-1997
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(2) Every applivation for a licence or renewal thercof shall be made to the
Chief Administrator in Form “G”.

(3) Every licence issued or renewed under these rules shall be in Form “H”.

"[116-A.: - (1) Every licence granted under rule 116 shall be valid upto 3 1st
March of the year following the one in which it is issued and may be renewed for
a period of one year at a time, ]

(2) The application for rencwal of licence shall be made one month before
the date of the expiry of the licence.

53) When the application for renewal of such licence is not made within the
period set out in sub-rule (2&_, the Chief Administrator may unless the applicant
satisfied him that he had sufficient cause for not making the upplication in time,
refuse to renew the licence,

116-B. - The Chiel Administrator may, after giving thc concerned plumber,
an opportunity of stating his case and far reasons (0 be recorded in writing, refuse
(o grant or renew a licence. .

116-C. - Noplumber who holds a licence issued under rule 116 shall contra-
vens any rules or bye-laws made under the Act or any of the terms or conditions
ofthe licence, and if such plumbercontravened any of the said rules and bye-laws
or terms or conditions then without prejudice to any other action that may be taken
against im, his licence may be cancelled or suspended by order in writing of

Chief Administrator. _ L .
Provided that no order shal! be madc under this rulc unless the licensee has

been given a reasonable opportunity of stating his case against the proposed
cancellation or suspension.

116-D, - A list of licensed plumbers shall be kept in the ofTices of the Chief
Administrator and the Estate Oi'Ficer for use and information of the General Pub-
lic, -
116-E. - Every licensed plumber shall notify complete address of his place
of business and any change thergin from time to time to the Chicf Administrator
and the Estaie Officer, and shall not permit any other person to use his authority
for the purpose of doing pltumbing work under the licence. ]

PARTY
: Administrative Control ;

117. Power of Chief Administrator fo sanction or refiise erection or re-
erection of building. - (1) The Chief Administrator shall refuse to sanction the
erection or re-erection of any building in contravention of any of thess rules, pro-
vided that the Chief Administrator shall have the authority to modify or waive,
upon terms and conditions as thought fit ; any requirements of any of the rules,
provided further that applications for such waivers are made to him in writing and
accompany the ?%plication to erect or re-erect under Rule 7. ‘

ZEE) The Chief Administrator may refuse to sanction the erection or re-
ercction of any building which is in contravention of any of these rules or for any
other reason fo be communicated to the applicant which seems to be just and
sufficicnt as-afﬁ:c;tin% such building. Further the Chief Administrator may also
revoke the sanction of any building if such a sanction is in contravention of any of
provisions of these rules, provided the building has not been completed. ]

118. Fresmrﬁ:ﬂan of sanction, - Notwithstanding anything contained in
Rule 117, if the Chief Administrator neglects or omits, within sixty days of the
receipt from any person of valid application of such persons intention to erect or

1. Vide Chd, Admn, Gaz. Motification No. 9/1/1 1/FDI/T3/7098 duled 5-6-1973
2. See Ph. Capiiz! (Dev. & Reg)) Building (Amendinent) Rules, 1993 (22-1-1993)
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re-erect d bujlding to pass orders sanctioning or refusing to sanction such erection
or re-ereciton chall unless the land on which it is proposed to erect or re-crect
s.uch b'“ldin‘gs, belongs to or vests in the Government, be deeined liave been sanc-
tioned, except in so far as it may contraverne any rule.

.- 'pe, apse of sanction after three pears from the date of such sanc-
{1011 - Bvery gapetion for the erection or re-erection of any building which shall be
given or be'deemed to have been givzn by the ChiefAdministrator shall remain in
force for threg years only from the dale of such sanction or for such longer period
as the Chief Administrator may allow under rule ] 17.]

. '[120. Fire Protection Requirements. - (i) The buildings shall be planned,
designed and copstructed to ensure the Fire safety and this shall be done in accor-
dance with pravisions laid down in National Building Code of India, Part IV on
[Fire Proicctigy, :

(1) For buildings with minimum height of 15 Mus, the Chandigarh Fire Pre-
vention and Fire Safety Rules, 1991 SBEEELSD be applicable.]

.. SCHEDULLE I
Special aveas in which Architectural Control Sheets shall operate
-{1) Arcas along some V 2 roads where shown on the zoning plans,
2) Areas of s%mps and Lerruced houses along some V 4 roads where
shown on the zoning plans. ‘ _ ‘
(3) Same areas of city cenire as shown on the zonings plans.

4) Any other areas shown as special areas on the zoning plans.

[SCHEDULED IT (Doleted)
'{SCHEDULED II-A (Deleted)
[SCHEDULED 111 (Deleted)

‘ISCHEDULE IV
(RULIE 116)
Qualification for the Licensing of Plumbers
. Oneoryne following or higher qualifications shall be considered essential
for the licensing of Plumbers :-

(1) Qualification approved by the Institutional Engineering for its associate
mﬁmberslups, .

(2) Diplona in Civil Engineering from anyv College or Institutions recognised
by Government. ;
Licenced plumbcr having atleast five yeais working experience in a
Municipal Corporation in India or in joint water and Sewerage Board in India.

_ (4)Ten years practical experience in Sanitary Instzallation works with a firm
which must haye worked with the Public Health Department for five years as
Class-1 Contractor or under a licenced plumber. Further also (? he should be able
to U“d‘:mtﬂﬂd drawings. (i1) he should have the knowledge of the relevant rules
;L[;dg E;’g;lgaiﬁs (iii) he should be able to read and write preferably in the regional

*TRREAR

o N e,

1. See P'?' Capitaj (Dev. & Rug.-)-i:iuilding(r\mcn-dmcm) Rules, 1993 (22-1-1993)
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L .

) '[FORM A
(Form of Application)
(Rule7)

From
To ) .

The Chief Administrator, iy

Chandigarh -
I/\Ve apply for permission to erect/re-crect/add/alter a building/wall in ac-

cordance with the plans submitted herewith on the Plot No........ -..itt the layout

of Sector No..........
2. [/We uttach,

(a) A site plar showing the position of the plot proposed to be built upon as
required by the rules; :

(b) Plans, elevations and sections in triplicate as required by the rules ;

(c) D{ainage plans, enginecring drawings (structural as required by the
rules;

(d) Specification of the proposed buildings ;

(e) Copy of Allotment letter ; :

(f) Copy of possession letter ;

® l()lopy of letter showing extension in time limit for the construction of the

vilding;

(h) Copy of Power of Attorney if the plans are submitted.by the Attorney.

(i)Afﬁpc{a’yit and Indemnity Bond ; ' )

() Exemption under the Urban Land (Cciling and Regulation)Act, 1976, if
the zrea of the plot/proposed covered areas are not within the prescribed
limits of the said Act. ' '

(k) Copy of the receipt for the Building Plan Security ;

3.-The construction of the building shall be supervised by............orueue.....
Architect/Licenced Supervisor as the case may be...

Dated Signature (s)
Enclosures: .
Received the Buiiding plans and documents as above on....... The plans may
be collected from this office after 6 weeks from this date.
Receipt Clerk, .
for Estate Officer, Chandigarh
IFORVI B -

Form for sanction (Rule 5) oo
REVISED FORM

The Chicf Administrator,
-Chandigarh '

From

To .
Memorandum No. Dated, the . C

- Reference your application for permission to erect/re-erect/add to/ alter
building on plot No........... in accordance with the plans submitted with it, your
application is hereby - '
: () Sanctioned for the aforesaid construction under rule 5 of the Punjab Capital
(Cwvelopment and Regulation) Building Rules, 1952 .

. Sia Pl Capitul {Dev. & Reg.) Builing (Ameed nent) Rules, 1993 (22-1.1993)
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(ii) rejected for reasons given below
Chief Administrator
Chandigarh
FORM C
(Rule 12)
- Specifications
th The materials to be used in the construction to be clearly specified under
€ followin g heads :-
Items ’ Specifications

(2) Foundations.

{5) Walls
©) Damp-Proof Course

oOrs
€) Roofs
(] Windows and Doors and other Woodwork
(g) Steel Work
") Internal finish
1) Externai finish '
Signature of applicant
. B Signature of Architects
'‘FORM D

" ' Rules 17 and 18
N"-‘lce of Completion/Permission to Occupy and for grant of
- permission for Sewer connection.

From
To : %
_ Chief Administrator; )
the I/We hereby give you notice that the building described below and a part of
N Uilding sanctioned with your order No...........dated......has been completed

-+~ all respects according to the sanctioned plans and the suggested modi-

on....
“alions have been carried out.
Ompletion certificate from the Architect who supervised the sanitary

in .

stal gatlon works of the building is submitted herewith.

stalfagi, - Crtificate from the Licenced Plumber who _suﬁewised the sanitary in-
\°% works of the building is also submitted herewith.

cupy 4, ndly grant permission for sewerage connection and permit mew to oc-

1© bui| ing/part of building as required under rule {8 of the Punjab Capital

De .
{ “lopmentand Regulation) Building Rules, 1952.
Description of Building

Sector Sub Sector
Plot No. House No. (If any)
Signature of Applicant

*hkk¥k

1—;-%__.
* Pb: Capital (Dev, & Reg.) Building (Amendment) Rules, 1993 (22-1-1993)
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"FORM E
(Rule 18)
Completion certificate by an Architect
1 do hereby certify that the [ollowing work........ {insert full particulars of

work) has been supervised by me and has been completed to the salisfaction in
accordance with the sanctioned plan, that the workmanship and the wholc oF the
malterials used are good, that no provisions of the Punjab Capital (Development
and Regulation) Act, 1952, or the Building Rules made thereunder and no requi-
sition made conditions prescribed or order issued thercunder has been trans-
gressed in the courwofpthc work. A certificate of the Licenced Plumber duly
verified is attached,
Sector  Sub-Sector
Plot No. House No.(if any)
.. Particularsofwork, . ..... ... .. .. . ..
Signature
Dated:- (Architect)

IFORM F
(Rules 18 and 77)
Permission for occupancy of use of the building and grant of sewer
connection under rule 18 of the Rules.
From :
The Chief Administrator,
Chandigarh
To
Memorandum No. Dated ‘
Whereas . has given notice of completion of the building described
below, [ hereby :- :
(i) grant permission for sewer connection.
(ii) grant permission for the occtgﬁtimn and / or usc of the said building.

refuse permission for the sewer connection/ocoupation of the said building
for reasons given below :-
. : - Description of Building
Sector  Sulr Sector
Plot No. Housc No.(if any)
Chief Adminis(rator,

Dated:- Chandigarh,
g *kks

FORM G
(Added vide Chandigarh Notification dated 22.5.1973)
Application for Grant of Licence to work as a Plumber
‘Refer Rule ! !5 {Punjab Capital (Development and Reguiation) Building Rules,

1952}
To .
‘Lne Chief Administrator,
& Crandiparh
ir, :

I. Sev Pb. Cupital (Dev. & Reg.) Building (Amendment) Rulcs, 1593 (22-1-1997)
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L apply for the issue/renewal of licence to work as Plumber at Chandigarh
a3 reyuired under rule 116 of the Punjab Capital (Development and Regulation)
Building Ryles, 1952. Detailed particulars are given below :-

. Name

2. Address

3. Father’s name

4. Date of birth

5. Educational Qualification.

6. Particulars of Experience

7. Have you held a licence for doing plumbing work previously in
Chandigarh. If answer is *“Yes” give particulars of the same, in the

i following form :-
(1) Number (ii) Year

(!Hg Period of commencement/expiry

(iv) Was it ever cancelled/suspended, if so, give particulars
i [ solemnly declare that the information given above is corrcet.
Dated Signature of applicant
kg
- FORM H
Chandigarh Administration
Plumber Licence No. of 19-

In pursuance of the provisions of the rule 116 of the Punjab Capital (Devel-
Opment and Regulation) Building Rules, 1952, the ChicFAdministrator, Chandigarh
“reby prants a licence to Shri renews the licence of s/o to work as

plumberiy Chandigarh City. ;
i 2. This licence, unless revoked earlier, shall be valid upto 3 1t day of March,

Chief Administrator
Dated,Chandigarh, Chandigarh
Mook
"FORM 1
‘ (Rule 116) ;
ldo hereby certify that the following work........... (insert full particulars of

work) has been supervised by me and has been completed to my satisfaction in
acCordance with the sanctioned plan, that the workmanship and the whole of the
material ysed ure good, that no provision of the Punjab Capital (Development
and regulation)Act, 1952, or the Building Rules made thareunder and no requisi-
tion made, conditions prescribed ororder issued thereunder has been transfressed
I the coyrse of the waork. :
"*Sector Sub-Sector g
Plot No. House No.( ifany)

| Signature
Dated (Licenced Plumber)
Annexures { and 1 deleted. r :
*FORM J
(Rule'9)

Certificate.: ‘To be submitted alongwith the building plans/drawings:-
L. Certified that the building plans submitted for approval satisfy the safety
Fequirements as stipulaled under Rule 40 of the Punjab Capital

L. gﬂc Pb. Capital (Dev. & Reg.) Building (Amendimant) Rules, 1993 (22. 1 -1993)
2. 5¢€ Chd. Admn. Gaz. Notification No, 50/10/63-UTFI(5)-2001/4013 dated 16-5-2901 p. 1027
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{Davelnpment and Regulation) Building Rules, 1952 and the information
givén thercin s factually correct to the best of our knowledge and
understanding.

2. It is also certified that the structural design mcludmg safety from natural
hazards based on s0il conditions has been duly incorporated in the design
ofthe building and these provisions shall be adhered to during construction,

Signature of the Signature of Signature of Structural
Owner with date Architect with Engincer with date (As
date defined in NBC of India)
Naine in Block Name in Block Namc in Block letters
Letters/Address Letters/Address Address
o ok e e e 7
FORM K
(Rule 18)

Certificate : To ba submitted at the time of obtaining Form E (Rule 18) or at
ihe time of obtaining Completion Certificate, whichever is obtained earlier:—

1. Certified that the building(s) has been constructed according to the
Sanctioned Plan and Structural design (one set of structural drawings as
" executed is enclosed) which incorporates the provisions of structural
sufely as specifivd inrelevant prevailing [S Codes/Stundards/ Guidelines.

2. It is also certified that construction has been done under our supervision
and guidance and adheres to the drawings submitied and the records of
supervision has been maintained by us.  ©

3. Any subsequent clhiange from the completion drawings will be the
responsibility of the owner(s).

Signature of the Signature of ‘ Signature of Structural
Owner with date Architect with Engineer with date
; date (As defined in NBC of India)
Name in Block Name in Block Name’'in Block Letters and
Letters and Address Letters and Address Address
FAH
ANNEXURLE A
iRuIe 40
LIST OF INDIAN STAND SAFSéTGY IDELINES FOR HAZARD

For anrthquaka Protection
1.15:: 1893—1934 “Cntena for Earthquake Resistant Dcmgn of Structures
(Fourth Revision)” June, 1985
2. IS : 13920-1993 *Ductile detailing of Reinforced C oncrete 8trnctures
subiect 1o Scismic Forces—Code of Practice” November, 1993,
3. IS @ 13428—1993 “Farhquake Resistant Design znd Construction of
Buildings—Code of Practice (Sccond Revision)” October, 1993,
4. IS : 13828—1993 “Iimproving Earthquake Resistance of Low Strength
Mason?’ Buildings—Guidelines” August, 1993.
5. 18: 27—1993 “Improving Earthquake Resistance of Earthen
Buildings—Guidelines” October, 1993.
6. IS : 139351903 “Repair and Seismic Strengthening of Buildings—

Guidelines” November, 1993.]
ERAK



